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PER : Ms. SULEKHA BEEVI C.S 

 
 

Ld. Counsel for appellant Dr. S. Krishnanandh has filed memo on 

behalf of the appellant stating that the appellant intends to withdraw 
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this appeal. The request  to withdraw the appeal is allowed.  Appeal is 

dismissed as withdrawn.  

   (dictated and pronounced in court) 

 

                                                                          Sd/-  

  (SULEKHA BEEVI C.S.) 
 MEMBER (JUDICIAL) 

 
 

 
 

                                                                               Sd/- 
(VASA SESHAGIRI RAO) 

MEMBER (TECHNICAL) 
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